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IN THE CENTPAL AMINISTRATIVE TRISUNAL JATIPUR RENCH, JAIFUR
cp 107/94 in e m m e .
CIA 320?': '-L H Dd - L..'f ! 'r‘l\:l. 24;44095'
Hari Shankar : Petitioner
- v/s
Shrdl PL,D. Singh Apother ¢ rzapzndants
Mr, Dharmendrz Agarwal : Counssl for the petitioner
My, 2.3, Haz3an : Counasl for the respondents,
Q0 RAM
Hom'hle WMy, Soral Frishing, Vicz-~Chaiirman.
Hon'kle M1, 2,F, Sharms, Member (Administrative)
FER HON'BLE MFE. GOFAL CRISHNA, VICE-CHAIMMAN,
. Hezard., In thiz Contesmpt FPztition the petiticonsr
has prayed a3 follows:-
"1, TJiS conte petition may kiandly be allowsd
and the Hon' Trikanzl may Eindly intimate
ths cgntenpt mose '8 insi kthe respondsnts/
CONLEMRECS U { sE € Act, 1271
read with = ¥ ths rative
Tribunal 2Aat 25, and pass an qppl spriats ordesr
for punishmant ko respondsnis /oontsmnsrs for
comaltiing aontsnpt of court and furkther necezsary
direciicon ke issued for g:fm:Lkz g the petitionsr//
gprlicant oy continuas on ths post of Mannument
Atitenlant which he was hol-vnn rrioy Lo passing
the ztay order and fuvther therszupon to pay
monthly salary on the said post forthwith,
>
' 2. Any othsr ardesr or dirsction which may ba
conzidzred just and mroper in thz facts and
cirsumstaness of the o2azz: may Nindly ks pags=d
_in favour of the applicent,
2, Cost of th:e: contenpt pstivion may indly ke
awaried o che applicant,
2. Thz interim direction ifsuzd by a Division Bench
2f this Trikunal in O3 nmo. 320/921 rsads 2z follows:
"In th= m&antim;; the services of the applicant
may not be Leoni n—;t»J without £21lowing the
sdue procedure,”
Thiz direction wag mads ko 2ontinus £ill the
nert Jdats on 20,7.%4. The ocounsel for the peviticnzr has
urg=2d thait in spite of the intevin divsstion aforesaid,
the petitioner's g2rvics wz2e not hzrminated in acosrdanas
CA&MM“ withLJre:crlbad procedurs of law. The interim direction
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dated 192,7.94 bzing prospecitive and the aprlicant having

e

o the

stsetgh

contaenpt Peticvion, it cannct e sald Ly any A O
iragination thai thsyre was any contenpt commicted by the

2. The Contenpi Pstiticn is, therefore, Jdismissad,

i

AHQ

it in service merely wpto 12,7,.23, as thers is no avermsel
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